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Order dated 

Heard Miss N.Zbhaaty,Ld.Couasel for the 

applicant. A copy of this O.A. has ee 

served on Mr.R.C.Ratb,Ld.Standi*g Counsl. 

for the Respondents. 

The t7,rievance of the applicant is that 

he had sulinitted a representation dated. 

2F.10.3(Anneure-2) statinrr that althoub 

he was senior enough he was not cal]hfor 

Departmental Examination about whichdkktails 

hase not been firngn*in this application. 

Having iegard to the case, we here1y 

direct the applicant to file a fresh 

representation to the Chief Personnel 

Of ficer/ivisio nal Manager (Personnel), 

East Coast Railway oiving full details of 

departmental examination and also the other 

related qrievances that he has got in this 

matter. If such a representation is received 

y the Cheif Personnel dficer/Divisional 

Manacer (P), he will dispose of the same 

within/period of 120 days from the date 

of receipt of the representation. 

With the above cder this O.A. is dispos- 

ed of. No costs. 

r 
Member (J) viCarna" 


